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- THE MANIPUR INTERNATIONAL UNIVERSITY ACT, 2018
(MANIPUR ACT NO.2 OF 2019)
AN

o

to establish, create and incorporate a full-fledged quality
teaching, training, researching and affiliating multi model
University and an international Institution which is to be
called as “Manipur International University” in the State
of Manipur for pursuit of intellectual, philosophical,
historical, spiritual, sclentific, professional and vocational
studies at all subjects and at all levels and for matters
connected therewith or incidental thereto in the State of
- Manipur.

WHEREAS, it is desirable to establish a University
to provide quality training and education for the
encouragement of higher education, vocational studies,
~ skill development, and research in the State of Manipur.

AND WHEREAS, it is deemed necessary to establish an
International Institution in Manipur to impart quality
education to the masses as Manipur Intemational
University by this Act, to provide education and training at
“all levels in all subjects. The University shall be
established through a unique public-private partnership
mode] without exerting any economic burden on the State
or public;
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- AND - WHEREAS, the Government of ‘India ' clearly
-mentions and upholds in the constitution' the right to

education as one of the fundamental rights guaranteed to

every citizen born in this land, the University believes in

the constitution and aims at boosting and reviving the
. spirit of education. Hence, the™ University “intends to
counter the menace of commercialization of education and
for the same reason, believes that merely securing
certificates does not contribute to student's overall growth
and employable skills; moral values, management skills,
holistic approach, modern education in a traditional manner
* are essential; - w5y

AND WHEREAS Axticle 26 of the Universal Declaration
of Human nghts of the Umtcd Nations also mandates and
upholds that everyone has the right to educatlon It also
. proposes that ' the higher educatlon shall be equally
acce351blc to all on the basxs of merit;

AND WHEREAS it ls an a.rdem' desire of the planners to
steer towards a more job-oriented education which
promotes the supply of manpower commensurate with the
needs of the society, 1mprovement of the - standards, 1o
assess the contribution of the teachmg fratermty and so on.
The objective of - enforcing a few of its  specific
recommendations, it will be to effect-certain” structural
alterations in the direction of improvement in the
functmmng of Umversmm and the educatwn system

AND ‘WHEREAS, the proposing body approached the
Government of Manipur after noticing the progressive and
_positive attitude of the Manipur Government and the
people and the Government of Mampur reciprocated
positively to support this m,:ssmn and this unique project
~ which shall serve as a role model for the rest of the world
and mark as a rmlcstone to the Free Education Movement
and contribute towards the de-commerclahzanon of
educanon,

AND WHEREAS the Government of Mampur has agreed
to execute a dedicated Act for the establishment of this
unique model Umvers:ty in the State of Manipur which
shall be without any burden on the public exchequcr,
while  the respons:bﬂ:ty for administration and
" management shall be on its Govemning Board, its
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Chancellor and its Founder with the burden to maintain it

-smoothly and effectively;

AND. WHEREAS, the University shall be a non-profit,
self-financing  institution having an  sutomomous
administration with- full powers, which shail seek support
from its donors, volunteers, scholars, philanthropists and
from other sources but shall be self-Governing, self-
financing, fully -autonomous and accountsble to the
Governing Board of the University. However, the

. Governing Board of the University shall be meeommble to

the State of Manipur;

_ AND WHEREAS, it is exped:ent to estabhsh and

incorporate a quahty teaching, trammg researchmg and
affiliating multi-modet University and an international

Institution for pursuit of mtellectual phllOSOphlcal
historical, spiritual, professional and vocationa! studies at

- all subjects and in all levels and for matters connected

therethh or mcxdental thereto in the State of Manipur.

_. BE it enacted by the Leglslature of Mampm in the Sixty-

ninth Year of the Republic of India as follows A '

" 1.(1) This Act may be called the Mampur International

University Act, 2018.
(2) It extends to the whole of the State of Mampur

GHn shal come into force and shall have a permanent
value from the day of its publication in the Official
Gazette of Government of Manipur. - :

@ It is appiieable to the “Manipur Intemational
University” which is established and incorporated by this

" Act, and any matter relating and/or incidental thercto.

2. Inth.lsAct,andmallStatutes,Ordmnnees rulesand
regulations made hereunder unless the context
otherwise requires:- o

(8) “Academic Council” means the Academic Council of
the University; '

| (b) “Agenda Matters” means all the matters and busmess

. to be des1gnated in the Statutes or in the Ordindnces
each of which can be either mcluded in the Agenda or

be taken up for d:scusswn and decns:on at a meeting

- of the Governmg Board or the Academic

Short title,
extent and
commencement.
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Council-or any of the Committees, as the case may be,
only. -subject to the prior written approval of the
Chancellor, consenting te. the passmg of such matters
. end business at such amecting; .- - :
(c). “Central Governmerit” means Government of India;

(d) “College” and “School* " means, respectively, a

College and-the Schoot maintained or aﬁ'dlated or
" recognized by the University; - :

“(e) “Employee” means  any - perSon- appomted by the
- University and’ mcludes teachem and other staff of the

~ University; -

(f) “Faculty” means meessom, Addmonal Ptofessors,
Associate Professors, Assistant Professors and such
-+ other persons as may be appointed  for imparting
- education, teaching and instruction. or: conducting
- research - in the University or in:any College or
Institution maintained by the University .and also
means -a person giving ‘instructions. / teaching on
behalf of the University, in the teachmg department /
School of the University, constituent or - affiliated
college / échool / institute, and includes a Principal,
Reader, Lecturer, Demonstrator, Director, Teacher,
“and such member of staff of a University Library and
all those who may be declared and designated as
~-Faculty by the Academic Council of the University or

- by thie Chancellor of the University;

(g) “Founder”, “Additional Founder™ and “Co-Founder”
" mean, respectively, the Founder, Additional Founder
- and Co-Founder of the Umversrty as appomwd under

this Act;
(h) “Governing Board” means the Govemmg Boa:rd of the

' University; :

(i) “Hall” means a unit of residence oz of corporate life for
the students of the University, or of a College or an
“Institution, maintained by the University; =~

() “Institution™ means an academic institution, not being
a ‘College, maintained or aiﬁhated or recogmzed by
the University;

(k) “Manipur” means the Indian State of Mampur and all
the areas ‘under ‘the administrative control of State
Government of Manipur unless specifiéd otherwise;

(l) “Officer” means any ' person appointed by the
- University and mctudes all thé admxmmuve staif of
* the University; ‘- : =

(m) “Ordinance” means Ma.mpur Intematmnal Umvcrsnty



* Hon'ble Govemor of the State in exercise' of the -
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Ordinance, 2018, an Ordinance as promulgated by the

- powers conferred to him by clause (1) ofArt.chc 213

()

of the Constitution of India; :
“President”, - “Honorary Chmrman/s , -“?atronf.s- s
“Brand = Ambassador/s” “Founder”, “Additional

Founder”, ' “Co-Founder”, “Chancello » “Pro-

Chancellor”, *Vice<Chancellor”, “Registrar” and
“General Counsel™ mean, respectively, the President,

Honorary Chairman/s, Patron/s, Brand Ambassador/s,

Founder, Additional Founder, Co-Founder,

- Chancellor, ° Pro-Chancellor, = Vice-Chancellor,

. (0)

‘Registrar and General Counsel of the University. - :
“Proposing - body” means “Manipur -International

. University Management Authority” a registered public
_ charitable/educational trust and a special purpose

‘vehicle established for the purpose of -establishing,

_promoungandsuppomnganlntemauonal Umversxty
- ... in the State of Manipur.

®

@

“Regulations” means the chulanons made by any
authority of the University under this Act for the time

N being in force;

“RTI Act, 2005” rheans the Right to Informatmn Act,

- 2005;

{©)-

- :(S)

®

“Rules” means the Rules made by the ‘Chaneellor of
the Umversuy under this Act for the time bemg in
force;

"State" or “State Govemment”' or “Govc:rnment

:.meanstheSuteofMampurortheGovcmmantof

Manipur, uniess specified otherwise;

- “Statutes” and “Ordinances™ mean, respectlvely, the

Statutes and the Ordinances of the University made

: mxderthlsActforthet:mebemgmfomexceptas

(w)

stated otherwise; =
"Student” means Student of the Umvermty pra person

- enrolled. in the university for taking a course of study

for.a degree, diploma or other academic distinction
duly instituted by the umversxty, mcludmg a rescm'ch
- degree; -

Act, 1956;

(Qv) "University Grants Comm;ssmn or "UGC“ means the

University Grants’ Commission - (UGC) - established

under section 4 of the Umversxty Grants Commission

Act, 1956, .

(Central Act
22 of 2005).

(v) "UGC Act" means the Umvermty Grants Commission (Central Act 3

of 1956)

{Central Act 3
of 1956)
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“(X) “University” “means the  “Manipur Internations!

- University” established and incorpomted'by this Act. -
3. (1) There shall be establnshed and mcorporated a

‘University by the name and style - of “Mampur

International - Umversnty’ as  an autonornous body

~corporate which shall enjoy full legal’ competence to

pursue its activities and objectives, financial, -academic
and - administrative - independence and: autonomy : to
discharge its business in the State of Manipur, -~

" (2) The main campus, headquarters and administrative
‘campus ‘of the University shall be'in the State of Manipur

and shall not be shifted oumlde the State whatsoever

(3) The University shall estabhsh a minimum of seven
campuses of the Univers‘ty offering quahty educatxon in
different streams across the State of Manipur and there
shali have at least one campus which shall offer free/ ncar
free/ ﬁ-ee-slnp! subsidized education. & hg

(4) The Umvers:ty may estabhsh, aﬁihate, recogmze or
maintain campus, oﬁ'—campus admmlstratwe campus,
constituent . college, training ‘centre, reglonal centre, -
school, college, study centre, leaming centre, research
stations, extension centres, finishing schools anywhere: in
the State of Manipur and elsewhere/ anywh:m in India as
it may deem fit; -

Provided that the Umversxty may, with the approval of
Governing Board, establish such centres anywhere outside
of India or overseas as may be permmsiblc ‘under relevant
laws of the land. . : -

(5) The University shall be a-body"cmporaté and body
politic by the name and style as “Manipur International
University” and. shall have perpetual succession and a
common seal with the power to acquire, aliepate, assign,
bequest, demise, devise, gift; -grant, hold,  hypothecate,
lease, mortgage, rent, sell; or to take and dispase of any
property, movable and immovable, including trust
property and endowments, which may be or may have
become or deemed to be vested in or acquired by the
University for 'the purpose -of the University and to
contract, and.to do all: things and acts necéssary for the
purpose of its constitution and may-sue or-be sued by its
corporate name as aforesaid. It shall also have the power

-toassumcammmlbeanngs



Declaration of
Manipur
International
University as
International
University of
Excellence,

University shall
be self-
financing,

8

(6) The first Chancellos, the first Vice-Chancellor, the first

‘Registrar and the first members of the Governing Board

and the Academic Council, and all persons ‘who may
hereafter become such oﬂ‘ioers or members, so long as
they continue to hold such oﬂioe or mcmbersh:p, shall -
constitute the Umversxty -

(7) The University establlshad and inoorporaﬁed by tlns
Act shall be deemed to have been established, created and
incorporated for :the' pwrpose, among. others, of making
provisions for imparting quality education and training, for
research and for the advancement a.nd dissemination of
knowledge and- w:sdom in such sub_;ects and branches as

_ the Umversxty may deem ﬁt

(8) The Umvers;ty shall provnde quahty educanon for the
talented, needy and underpnvﬂeged students from across
the globe.

(9) The Umversuy shall be a fully empowered/ avthorized/

full-fledged accrediting, affiliating, educating, degree
granting, teaching, training, researchmg, examining,
certifying and recognizing body subject to observanoe of

'relcvant gmdelmes of the UGC..

(10) No institution aﬁihated to or ma:manwd by any other

_ University. in the State of Manipur shall be affiliated with

the University for any purpose, except with the prior
approval of the concerned  University or the State
Govemment or both as ‘the. case may be.

4.41) Itis he:reby declared that the institution known from
now as the Manipur International University shall be an
“International University of Excellence" and “Institution of
State Importance”

(2) By the virtue of t}ns Act, the Umversxty is hcreby
declared and is eligible to call itself ‘as “An Autonomous

. Public’ International University of-State Importance and

Excellence” or in parts as it may deem fit.

5.(1) The University shall be a’ self-financing Umversity
and hereby dedicated to the Nauon and to the service of
the mankind, . - : B

(2) The University shall be fully autonomous and self-

- governing. The ‘management and administration of the

University shall complgtely lay or rest with the Govemmg
(3) The Govemment of Mampur, ata!l times,;: shail not be
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considered responsible in regard to any debts or financial
or other commitments related to the University or to any
of its subordinate bodies owned totally or partially by it.

(4) The University shall not make a demand for any grant-
_ in-aid or any other financial assistance from the State
Govemment. or. any other body- emcorpouuon owned or
controlled by the State Government. - =~ -

Provided that voluntary ' donation of -any kmd from
anybody including the State shall be accepted and
acceptable by the University;

Provided further that the State, at 1ts dlscretlon, may
provide financial or any other support through grants -or
‘otherwise; for research, development and other activities
for which other State Government - organizations are
provided with financial assistance or for any specific
research or programs receiving support from the
Government; and for the benefit of other Universities in
the State whether subject to a change in State policy or
otherwise; for the rural development and youth
empowermernt or for any other purpose which the State
Government may think fit:

Provided also that the State, at its discretion, may also
provide / grant/ gift or assign free or subsidized land or
any other movable or immovable property to’ the
University anywhere in the State for the University or for
building University facilities or for doing University
activities including but not limited to research, agncullure
and other purposes: '

Provided also that the Umverslty may receive any kind of
support, donation, deposit and property either movable or
immovable from any source at its discretion and at its own
~terms and it shall be as allowed as per law of the land.

(5) The proposing body shall provide all the support for
the establishment of the University with all such assistance
‘which it may be in néed. It shall also be responsible for
raising the necessary finance towards the estabhshment
and maintenance of the University.

(6) The State shall have no objecuon"'w the University
obtaining grants, soft loans’ from various funding
organizations, - institutions and  agencies ‘including
International and Dbilateral  ‘agencies, for expansion,
‘modemization of the facilities and augmenting the quality
of education, training and research that is carried out at the
University and in its accredited, affiliated or recognized
‘colleges, lrammg instititions facilities or centres provided




























































































































































Vacancies.

of .
_than ex-officio members) of any authority or another

61

decision of any officer or authority of the University or of |

the Principal or the management of any Faculty, School,

Collegt or Centre or an Institution, as the case may be,
and thereupon the Chancellor may confirm, modify or

reverse the decision appealed agamst and his decision .
shall be final and binding..

60.(1) Al casual vacancies among the members (other

. body of a University shall be filled, as soon as

- conveniently may be, by the persons of bedy who
_appointed, elected or co-opted the member whose place

has become vacant, and the person appointed, clected or
co-opted, to a casual vacancy, shall be a member of such

-authority er body for.the residue of the term for which the
 person whose-place he fills, would-have been a member.

(2) A person who is a member of an Authority of a
University as a representative of another body whether of
the University or._outside, shall retain his seat on the
University  Authority, sv long as he continues to be
member of the body by which he was appointed or

_ elected and thereafter till his successor is duly appointed.

61.No Faculty, Officer or Employee of University shall
be offered nor shall he accept any remuneration for any
work in the Umvemty save as may be provnded for i in thc
Statums.

62.Notw1thstanding anything 'contained" in thé Indian

Evidence Act, 1872 or in any other law for the time being -

in force, a copy of any receipt, application, notice, order,

proceeding or resolution of any authority or committee of

the University or other documents in possession of the
University or any entry in any register duly maintained
by the University, if certified by thc Chancellor or any

. person/officer authorized by him, shall be received as

prima facie svidence of such receipt, application, notice,

Remuncration

of Faculty,
Officers, and
Employees.

Mode of proof
of  University
record..

order, proceedmg. resolution or document or the

existence of the entry = the register and-shall be admitted
as evidence of the matters and translation therein
recorded where the original thereof would, if produced,

"~ have been-admissible in evidence—

63. The production ‘of ‘a verified copy of a Statute,
Ordinances, Rules or Reguhttons and orders of the
University or resolution of the Governing Board under
the common seal of the University along with signature

Judicial notice

of Statute,
Ordinances,
Rules or.



Sponsored
schemes.,
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of the Chancellor or Officer/ person authorized by him Rt"’b' .atwns

shall .be a sufficient evidence of its making ang
authenticity of University Statutes, Ordinancze, Rules or
Regulations made under this Act in all courts and
tribunals; and before all persons acting judicially.

64, All orders and decisions of the Us viversity shall be

‘authenticated by the signaturc of the Chancetlor or any

other oificsr of e University authorized by the
Chancellor in this behalf, and all other instruments issued
by the Liniversity shall be authenticated by the signature

- of the Chancellor or any other officer of the Umversxty

authorized in like manner in this behalf,

65.(1) Any nottce ‘or document requmed, by or for the
purposes of the Act, the Statutes, the Ordinances, Rules
and' Regulations, to be given or sent to anybody or any

authority including to a faculty or student of the -

University, or a member of any Board / Comniittee may
be given to him personally or may be sent to him by post,
to his last postal address: of which thc Registrar has

by post, pursuant to sub-section (1), service thcreof shall

be deemed to have been properly. effected b pluperi}"

-t~

addrossing and posting a letter containing 1he notice or
other document, and shall be deemed to have been
effected at the time at which the letter would be delivered
in the ordinary course of post.

66.Notwithstanding anything in this Act whenever the
University receives. funds from any Govemment, any.

authority or any endowment any other- agency mcludmg_

industry sponsoring a research scheme, a consuitancy

Authentication
“of orders and
other
instruments  of
the University.

Service, . of
Notices and
Documents,

‘cognizance. (2) Where a notice or other document is sent” -

assignment, a teaching program or a chaired

- professorship or a scholarship, et cetera to be executed or

endowed at the University; (a) the amount received shall

be kept by the University separately from the' Fund of the -

University and - utilized only for the purpose of the
scheme; and (b) the staff required to execute the same

_ shall be recruited in accordance with the terms and
- conditions stipulated by - the sponsoring
-erganization/body or individual: Provided - that any

money remaining unutilized under clause (a) shall be
transferred to the endowment fund of the Umvers:ty

- created under this Act.

of 67. (1) The University may ‘?ke the contml,foWnersh'ip
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&Umvers“y
Peasion,
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(Central  Act

XIX of 1925)
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and/or m2zagement of any other college; msmutxon,
organization, school, trust or society on' such terms and

- conditions as it may deem: proper. .

2) The Umverslty may adopt any college, mstxtutnon,
school or village &t cetera or 'to start-any such adoption
programme with the approval of the Governing Board.

68. (l) The Umversxt/ may institute for the benef‘ t of
University faculty, officers, teachers, staff and any of the

servants of the University in such matters as pension,
gratuity; insurance, and provident fund as it may deem fit

in such manner and subject to such condxtlons as may be

prescribed by Ordinances; -

(2) The. Umversxty may also make provisions for the
benefit of students in such matters as insurance et cetera
as it may deem fit in such manner and subject to such
conditions as may be prescnbed by Ordinances;

(3) Where the University has so instituted a provident
fund under sub-section (1), the Govemment may declare
that the provisions of the Provident. Fund Act 1925 shall
apply to such fund as of the University were a local
authority and the fund a Government providént fund.

. (4) The Umversnty may invest the provident fund amount

in such manner as it may detgrmine or as detennmed by

the Govemmg Board.

69.The terms and condxtlons of service (mcludmg
contract service) and the redressal of grievances relating -

thereto, of faculty, of teachers, officers and employees of .

the Umversnty shall be such as may be prescribed by the
Regulations.

70. Notwithstanding anything comtzined in any other law

- of instrument having the force of law for the timc being

in -force, ‘the appointments made to any post in the
University  in  accordance with the Statutes and

Terms and
conditions of
faculty and
employees.
Deemed \
validity of
appointments.

Regulations shall be deemed to be valid and in -

accordance with law.

71.(1) The St‘ate Govemment shall havc 'th'é ‘powe'r to

libraries, laboratorxes and equlpment and of any College
orInstitution maintained by the Universxty or admitted to
its privileges; and also of the examinations, teaching and
other work conducted or done by the University.

Power of the

Government to
obtain _
" information and -
to . cause

inspection.
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(2) Notwithstanding anything contained in this Act or any

other law for the time being in. force, the State may by -
order in writing call for any mfonnatnon ‘from the
University on any matter relating to the affairs of the -

University and the {niversity shall, if such information is
available with it; fumish the State.with such information
within a reasonable period. S

(3) The Umversnty shall have the nght to make such

appeal / reprcsentatxons to the State Govemment, as and
when it may consider necessary : :

72.Notwithstanding anything contained in the Umverstty
Grants Commission Act, 1956 or in any otheér law for the

time bemg in force, the University. shall have the: power
to grant degrees and -other academio dlstinetmns -and titles

under thls Act.

73.The Academxc Council may, by a special resolution
passed by a majority of not less than two-thirds of the
members present and voting, withdraw any-degree, title
or academic distinction conferred on, or any certificate or
diploma granted to, including an honorary degree of
academic - distinction granted to, or conferred upon, a

student or an eminent person or any person by the

- University for good and sufficient cause: Provided that
710~ such resolution - shall -be -passed until a notice in

writing -has been given io that person calling upon him to
show cause within such time as may be specified in the
notice why such resolution should not be passed and until

his objections, if any and any evidence he may produce in
support of them, have been considered by the Academic

Council.

74.(1) Whoever indulges or indulged in the forgery or

Grant of
Degrees. '
Withdrawal of
Degrees.

impersonation or fraud or unauthorized ‘duplication of "

any document of the. University or anybody / authonty
connected with the University or as any person, officer,

faculty, staff, teacher without such authority to do so or

unless authorized / without any permission by the
Chancellor shall bc a cogmzable oﬁ"ence and shal} -on

ten million which may extend to rupees hundred mllhon

. or with an imprisonment for a term of six months which -

may extend to fi tve years or with both.

(2) Whoever contravenes the provisions of this Act or the
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Statutes, the Ordinances, Rules, and Regulations made
there under or any' examination matters or in matters
relating to award of degrees or in .giving marks cards
without such authority to do so or unless authorized /
without any permission by the Chancellor shall be a
cognizable offence and shall on conviction be punishable
with a minimum fine of rupees ten million which may
extend to rupees hundied million or with an

imprisonment for a term of six months which may extend

to five years or with both.

3) Notwuhstandmg anythmg c,ontamed in this Act or in
'any other law, for the time being in force, no person or
institution other than the University, shall confer, grant or
issue or hold himself or itself out as entitled to confer,
grant or issue any degree, daploma or cemficate which is
identical with or is.a colorable imitation of any degree,
_diploma or certificate conferred granted or lssued by the
University.’ :

(4) Contravention of the provisions of sub-section (3),
shall be a cognizable offense and shall on conviction be
punishable with a mininuin fine of ropees ten million
which may extend to rupees hundred million or with an
imprisonment for a term of six months which may extend
to five years or with both.

(5) Where an offence under - this -section has -been
committed by a company, the company as well as every

person in charge of; and responsible to, the company for

the conduct of its business at the time of the commission

of the offence shall be deemed to be guilty of the offence

and shall be liable to be procceded agamst and pumshed
- accordingly, =~

(6) Notw:thstanding anything'co‘nt’ained' in this section,
where an offence under this section has been committed
by a company and it is proved that the offence has been
committed with the conisent or connivance of; or that the
commission of the offence is attributable to any meglect
on the part of, any Part Director, Manager, Secretary
or another officer of the couipany, such Partne:  Direcior,

-~

~ivianager Secretary or another officer shall also be
deemed to be guilty of that offence and shall be liable to
be proceeded against and punished 'accordinaly
Explanation. —For the purposes of this section,— ()
"Company"” means any body carpuratc and includes a
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firm or' other association of ihdiividuals; and (b)"Director” -

in relation to a firm is a purtner in the firm:

| Provnded that nothing contained m this section shall’

render any such psoyen hable to any punishment | if he
proves that the oﬁ’ense was commm;ed without his
knowledge or ‘that he exercised -all due diligence to

prevent the commiss:on of such offense,

o M A penalty 'under this section may be 1mposed winout

Constitution of
- commiittees.

Flaws in the
- constitution of
Authorities.

_ Fach dncnméﬁt

ccrt;ﬁca;e/ letter issued by the University by remitting

prejudice to the penalty specified in any Gther State or
Central Act.

75.(1) No person “shall be quahﬂed for electlon or
member- as a member of any of the authorities of the
Umvers1ty, if, on the date of nomination or eleciion, he

is- £} of unscund mind; (b),an applicant to be

adjudicated insolvent or an undischarged insolvent; (c)
sentenced by a criminal court to xmpnsonment frr e

u-llj
oﬁ'ence mvolvmg moral turpitude.

2 In the case of dispute or doubt the Chancellor shall
determine whether a person is disqualified u indar cnb-

Il\--

section ( l) and his decision shall be final and bmdmg
‘76.All the authorities of the University shall have the

power o appoint committees /- sub-committees and to
delegate to them such of their powers as they deem fit;
such committees shall, unless there be some special |

provision .in this Act to the contrary, comsist of such

members of the authority concemed and of such other

persons, if any, as the authority in each case may think fit.

77.Where - there is a flaw in the constitution of an
Authority or Committee, as constituted by this Act, the

Statutes, the Ordinances, the Rules or the Regulations on

account of the abolition of a specified office under
Government or because an organization, institution or

Dis-
qualiﬁcation‘

another body outside the University has been dissolved or

has ceased to t‘unctlon, or because of some other similar
reason, such flaw shall be removed in such manner as the

: Gove_n_xmg Board or the Chancellor may direct.

’78.(1)\ .Ai,l the documents/ «,emf cate/ letter issued,

Pubhc Record

(2) A Citizen of Xndla shall have the right to apply for the -

duplicate copies or certified true copies of any document/
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such fees and by applying in such 4 way fixed as per its
Statutes and Ordinanhces or a5 fixsd by the Chancellor.

(3) Each docume‘u / certiﬁcéte/ letter 1ssued oy the

Umversxty cr its behalf or by a.nyone rSiating to the
Umvcr:g_ in 25 official Capacity- shall carry a Unigue

Idzatification Number which shall be verified, sealed,
‘certified, copled, scanned, stored/ arehwed, numbered,
and signed / digitally signed. either by the Chancellor or
by the Certification cum Verification Officer’s 1o be -

appointed b" the C ‘.,..ancellol, speclﬁeally for the purpose.

The rules regardmg the same shall be as per the Rulee
and Regulatnons made by the Chancellor.

ON ‘The Umvers1ty may create a unique system for
immediate verification of authenticity of any documents/
certificates / letters issued by the University through its
Official Website with the help of Unique Identification
Number already allotted to each-document. This may be
the unique system to be started by the University as to
avoid or nullify forgery of documents as well as easy*
verification of credentials by the concerned. However,ho
one can ever demand this facility as a right as this #‘iaalf"’
only be a facility to help the general public and othé or *
any of the Officials to check the authentxelty of .
documents. . _ “..

(5) However, the Universxty shall follow a separate sef of
‘Rules and Regulations for the documents intended for the
- internal circulation or general oﬁ’lcial/admmlstratrve;or
academic coinmmunication/s between Officers/ Staff and
_ Faculty of the University. - : ~ -

(6) The provisioiis of the RTI Act, 2005 shaﬂ apply to the
University, as if it were a public authority s defined in
clause (h) of section 2 of the RTI Act 2005, - =~

7) 'I‘he University shall eompulsorlly place in the public
. domain every information in relation to the University
whxeh would be of interest to students and other stake
fiblders inter alia ’«.ludmg the courses offered, the
’ 'rmflmber of seats under dlfferent quotas, fees and other

' .,harges, facilities and amegltles Qﬁfcmd,_tmnkx_m_blacc__

and such other relevant mfmmatnon

“ 79.'1‘here may be a- Umversxty Gazétte wh!ch shall be an University
Official Intemal Newsletter of the University and it shall Gazette.
- be pubhshed from tlme ‘to time by the Umversxty The
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University Gazette's mission shall be to build a sense of
campus community by communicating information
relevant and vital to faculty/ officers and staff and to
advance the University’s overall strength and messages.

It shall be for purpose of internal records of the
University, University aichives aid io keep the Cfficers/
Faculty and Staff updated with the activities of the
University. The University Gazette may contain the
recent information regarding Statutes, Ordinances, Rules,
Reguiations,  resolutions, - appointments,  orders,
administrative decisions, academic matiers, pub!:ce.t:e':

. of student results, details of certificates issued, details of

the awards won/ given, new centers, new programs,
research papers and everything which the Chancellor. may
deem fit to publish. However, there shall separate -

' editorial board for the University Gazette which shall be

Liability  with
. Tespect to acts
of students.

Ban of certain

things in the -

University and
its centers. -

constituted and supervised by the Chancellor or the
person nominated by him.

- 80.Neither the University ‘nor the Chancellor nor the

Founder nor the Governing Board nor the Academic

~ Council, nor any member of the Governing Board or

Academic Council or any other committee, nor -any
appointee, faculty, officer or employee of the University,
is liable by reason of any act or omission of them, or any

. of them, in respect -of any activity of students or on

account of any act or omission of any student or students,
while not under the direction- of the Umversnty or any
ofﬁcer or employee thereof. - -

81 (1) Drmkmg, smoking, using, selling, stormg, servmg,
consuming, keeping or usage of any product or thing
containing alcohol or tobacco or any narcotic drugs or
psychotropic substancc in any manner is banned in the
University, its campuses, or any of its centers, affiliated
cr associated colleges, schools et cetera except for the:

purpose of education, awareness campaigns, research or

cleaning with prior written penmsswn of the Chancellor.

(2) Any kind of raggmg in the. University Campus or m
its aff’ hated / recogmsed mstntutnom is totall\ hanned and -

be sultably pumshed as per Rules and Regulatlons of the
University.

(3) The University shall setup a cox'm'rfl‘itteé,on, Séxual

- Harassment of Women at Workplace as"per the, Sexual
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Harassment of Women at- Workplace (Prevention, (Central  Act
Prohibition and Redressal). Act,- 2013 and shall make 14 0£2013)
subsequent rules regarding the same. : ,

(4) Any kind of political activity either by the students or
by the employees inside the University campus or any of
its related: institutions either directly or indirectly is
totally banned or prohibited and University shall make
. strict Rules and Regulations against the same. '

Transitory 82. Where any authority of the University is not

Powers. constituted, the Chancellor with the approval of the
Founder may discharge all or any of the functions of such
authority and for thai purpose, he shall/may exercise any’
‘power of such authority till such authority is constituted.

Transitory 83.(1) All Statutes, Ordinances and- Regulations made

provisions. under this Act shall in so far as they are not inconsistent

' with the provision of this Act, be deemed to have been
made under this Act and shal) continue to-be in force
until they are superseded or modified by the Statutes,
Ordinances, Rules or Regulations made under this Act.

(2) All notices and orders, made or issued _by any

~ authority under this Act shall in so far as they are not '
inconsistent with the provisions of this Act, be deemedto
have been made or issucd by the ‘corresponding authority
under this Act and shall continue to be in force until they
are superseded or modified under this Act.

(3) A person who holds any office in the University by
virtue of his holding any other office of the University or -
otherwise shall hold such office as long as he holds the
other office and thereafter till his successor is duly
nominated, appointed or elected. ‘

84.The Governing Board shall have the authority to deal Residuany
with any matter pertaining to the University and not provisioss.
specifically dealt with in this Act, the decision of the
Governing Board on all such matter shall, subject to

revision by the Chancellor, be final and shall not.be liable

to be challenged i .y court or tribunal.

8S. Subject to provisions of this Act, its Statutes, iis
-Ordinances, Rules and Regulations, the Governing Board
may, by resolution, constitute such Standing Commitiees
or appoint Ad-hoc Committeés of such persons and far
such ‘purposés and with such”powers as the Goveraing
Board may think fit for cxercising any power -




“ Acts .~ and

Proceedings not
to be invalidated
by vacancies.

Decisions of
questions as to
powers. -

Interpretation.
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discharging any function of the University or mﬁumng

into, and reporting or advising.upon; any matter relating
to the Umvers:ty : : ,

86.(1) Any Faculty, Officer, Teacher or other employecs
of the University shall, as the Chancellor may direct, -

“serve in a Government department or an educational or
‘research institution on deputation at the disposal of the
‘University in the public interest: Provided that the terms
. and conditions offered to him shall not be less favourable

than those admissible to him in the Umversnty and that
full benefit of his previous service shall . be allowed to
him.

(2) The University may appoint persons_working in any
other Uniyersity or academic institution or involved in
research of significance in any industry or any

~ practitioner as adjunct, guest or visiting teacher of the
- University on such terms and for such duration as the
. University may decide in consultation with the other

University or institution.

87. No Act of the University or any of its Boards,

Councils, Ax.thonncs or any other body set up under this
Act or the Statutes, Ordinances, Rulés, and Regulations
made thereafier and under this Act, shall be invalid
merely by reason of - (a) any vacancy in, or defect in the

Tripartite
Mobility. :

constitution’ thereof or (b) any defect m ‘the electlon' o

nomination or appointment of a person acting as a
member thercof; (c) any nrregulanty in its . procedure not
aﬂ’ectmg the merits of the case. :

88. Where any question arises respccting the powers of
the Governing Board, Academic Council; any committee,
or any officer or Staff of Faculty of the University, the

-question shail be settled by the Chancellor and his
. decision shall be final and binding. . :

89. (1) In the event of a conflict of opinion with regards to -

- the implementation of the Statute, Ordinances, Rules, and

Regulations,. the provisions of the Act shall prevall the

decision of the Chancellor of the University on
mterpretatlon shall be final and binding. (2) If any

TSon has been duly

.elected or appomted as, or is ermtled to be a member of
_any authority or another body of the Umversnty, the -
matter shall be referred to the Chancellor whose decision

shall be final and binding under all cnrcumstances
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90.No Agenda Matter shall be either included in the |
" Agenda for or taken up for discussion and decided in the

meeting of the Governing Board or the Acadermc
Council or any Committees without obtaining the prior
written approval of the Chancelior. In the event of

breach, the Chancellor shall be entitled at all time to

immediately take remedial action by reversing all -

decisions taken by any ﬁ_mc_tibnary or functionaries or

~body or bodies of .the University in ‘breach of the
provisions of the Act and consequent upon the pursuit of

such a remedial action all such actions taken by the

functionary or functionaries .or body or bodies of the

University in breach of the provisions of the Act shall be

deemed to be null and void, ab initio and consequently -

the status quo ante shall prevail in respect of the matter or
decision in breach

91. Notwithstanding anything co’ntamed in any provision
of this Act, the Founder.or the Chancetiar, on the
commencement of this Act, or at any time thereafter,
appoint, on deputation or otherwise, any person in the

vacancy of an officer / staff or faculty of the University
- for such period and with such terms and conditions as he

may deem necessary.

92. The Goveming Board wnth the ‘due- approval or
recommendation of the Chancellor may remove any
person not béing an officer of the University from
membership of any authority or body or any employee of
the University on the ground that such persoi or the
employee or the faculty has been convicted of an offence
involving moral-turpitude or for taking part in subversive
activities or for indulging in any act or acts unbecoming
to the prestige and reputation of the University: -

Provided that no such person or employee shall be

removed under this section provided he has been afforded
a reasonable opportunity by the Governing Board to

show cause as to why he should not be so removed and

such cause has beer -onsidered.
93. Any member other than the ex-officio member of the

Power to depute
other persons,

_Removal
persons

of

involving in the

xmmoral
BﬂlVlt!eﬁ

Resignation

Goveming Board, or the Academic Board or any other
authority of the University or Any Officer or staff
(whether salaried or otherwise) of the University may

-resign from his office by .a letter addressed to the

Chancellor along with a clear reason for such resngnatxon

from
University.

the
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" and the rcs:gnatlon shall take effect only from the date on

Removal of
difficulties  at
the - :
commencement .
of the Act.

. Dissolution - of

the University.

which the same is approved and accepted by the
Chancellor :

94.(1) There shall bc an Alumm Assocxatlon of the Alumni -

University.

(2) The subscription for membershlp of the Alumni
Association of the University and its constitution shall be
as prescribed by the Ordinances.

‘95, All acts and orders duly and in good faith done or

passed by the University or any of its authorities, its
faculty, bodies, directors, members or officers shall be
final and no suit, prosecution or other legal proceedings
shall lie against, and no damages shall be claimed from
any director, officer, faculty, member or employee and
_other authorities of the University in respect of anything

‘which is in-good faith done or purported to have been -
-+ ~done -or-irtermied to be done in pursuance of-any of the

provisions of this Act, the Statutes, the Ordinances, the
Rules, Bye-laws, Regulatlons or any orders made there
under.

96.The Chancellor shall have the power to take any
action necessary to remove any di’fﬁculty ;hat may arise
in first giving effect to the provisions of this Act.

97.(1) The Governing Board of the University, with prior
approval of the State Government, the Proposing body,

" the Chancellor and the Founder, may dissolve the

University by giving a notice to the effect in the

prescribed manner to the State and the faculty, the

employees and the students of the University at least

three years in advance:

Provided that dissolution of the Umversity shall have
effect only after the last batches of the students of the

regular courses have completed their’ courses and they .

* have been awarded degrees, dxplomas or awards, as the

case may be.

() In case of a dussoluuonLtlls movmg_lmmgubjs_

. propertics shall be disposed of by the Governing Board in

due consultation with the Founder and the Chancellor,

(3) In the unlikely event of dissolution of the University,
it shall not be the responsibility of the State Government

Assothiaton  of

the University, =

Indemnity and
protection  of
action . taken  in
good faith.
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to run, finance and support the University.

Statutes, 98.Every Statutes, Ordinances, Rules or Regulations
Ordinances, made under this Act shall be published in the Official
Rules, and  Gazette of the State and the Official Website of the

Regulations to )
be published in
the Official

Gazette.

University.

Delegation of 99.(1) The University may delegate such of its powers, as

Powers. it may deem expedient to any of its authorities or to any
of his officers, and may, at any time, withdraw at its
discretion any power so delegated.

(2) Subject to the provisions of this Act and the Statutes,
any officer or authority of the University may delegate
his or its powers to any other officer or authority or
person under his or its respective control and sabiect to
the condition that overall responsibility for the exercise
of the powers so delegated shall continue to vest in the
officer or authority delegating such powers.

Savings 100. Anything  done or any action taken under the Ordinance
Manipur International University Ordinance, 2018 shall No. 1 of 2018
be deemed to have been done or taken under the
corresponding provisions of this Act.
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